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SALARY AND ALLOWANCES OR
LEADERS OF _OPPOSITION IN
PARLIAMENT BILL—contd.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Irise on a peintof ordcr‘.

MR. DEPUTY-SPEAKER: On what ?

SHRI HARI VISHNU KAMATH: I
take my stand on the proviso to sub-rule
(2) of Rule 376 and Rule 80 and Rule 66.

At the outset I submit that this is a
major Bill and not a mincr Bill to be dis-
posed of summarily, and it should nct be
bull-dozed or steamrolled or road-rollered.

I submit that after the resurrecticn of
democracy as a consequence of the non-
viclent electcral revolution of March,
this Bill has emerged as a milestone, a
landmark, on our march to a m~del par-
liamentary democracy. I acceptthatand
I am happy that it has been intrcduced.
But it is rather ill-timed because there
is a 1ot of misery due to flcods in the
country and the people are suffering on
account of the flrod devastaticn. I think
it would be far better if it is brought at a
later date.

Why I do r.ise a point of crder is:
under the provise, you are well awere, and
the House is well aware, that this Billis a
bitof aninterloper. This Billis an inter-
loper in the sense that criginelly it was
not there;it was, T would nct say, smuggled
or sneaked in but intrcduced at a late stage
and brought to the notice of the members. .
(Interruptions). My friend here rays,
surreptitiously. That is perhaps a harsh
word. Id~ not know whether the Oppogi-
tion is impatient. I am sure the leader
of the Oppo iti ‘0 will not mind if this Bill
is taken up in the next session. I am Sure
they will not mind a three months® delay
because you are well aware that the hcn.
Minister of Inf rmation and Brcadcasting
Shri Advani, is waiting here for the last
S0 many days f r a discussicn on the
White Paper,—White paper cr black
paper cr red paper or whatever col~ur
youmy like, that paper has been put
down f'r discussion to-day and that bas
been all ‘tted 7 hours. Please 1 ok at the
clocknow. Itis §minutesor 1o minutes
past 2 and the H use has agreed to sit
only upto 7 O’clock.  So, there are only
less than five hours. I am sure this Bill
will take an hour or an hour and a half,
ifnotlonger....

SHRI DINEN BHATTACHARYA
(Serampore) : There are so many am-
endments.

SHRI HARI VISHNU KAMATH :
So, the time left for the Minister of In-

4 hours or even less. If the House agre ¢
to have a memorable day, a memcrab
night and have a midnight sessicn as w®
once had in the Third Lok Sabha—I do
not know....

SHRI DINEN BHATTACHARYA :
We got a good dinner.

SHRI HARI VISHNU KAMATH :
That makes it attractive, it acts &s an
incentive. If the House agrees to sitall
night or at least till midnight, then we are
agreeable that this Bill should be taken
up now. Otherwice if the Opprsition
agrees, then this Bill may be taken up in
the next session, That is my first sub-
mission. . ..

SHRI A. BALA PAJANOR (Pondi-
cherry) : Provided it is given retrospec-
tive effect.... (Interruptions).

SHRI HARI VISHNU KAMATH :
If you are agreeable, I will nct proceed
further..... (Interruptions). You do not
seem.to be agreeable and you are impatient
to have it passed....

SHRI HITENDRA DESAI (Godhra):
We stand cn nobody’s mercy.

AN HON. MEMBER : What is the
intention of the government ?

_SHRI HARI VISHNU KAMATH :
Sir, proviso to sub-rule 2 of Rule 376
reads as follows :

“A point of order may be raised in
relati n to the business before the
House at the moment:

Provided that the Speaker may permit
a member to raise a point of order
during the interval between the
termination of oneitem of business
and the commencement of
another....”

Under Rule 377 hon. members made
their submissicns. Between the termi-
nation of that item of business and the
commencement of the next business, I am
raising this.

MR. DEPUTY-SPEAKER : Thatis
why I am hearingit.

SHRI HARI VISHNU KAMATH :
Icometo Rule 80. Itreadsasfollows:—

“The following conditions shall govern
the admissibility of amendments
to clauses or schedules of a Bill;—

(i) An amendment shall be within
the scope of the Bill and relevant
to the subject matterof th e cl: uce
to which it relates.”
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How is it applicable to this Bill?
Please see clauges 11 and 12 of this Bill.

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). Itis not
under consideration.

SHR1 HARI VISHNU  KAMATH :
When you move the Bill for contidera-
tion, it will be toc late fcr me.

‘Clauses 1I and 12 are in effect amend-
ments to some other Acts which have
already been passed by this House.
Salary, Allowances and Pensicn ¢f Mem-
bers of Parliament Act, 1950 #nd the
other Act which is sought tc be emended
through the back door by this Bill—Par-
liament (Preventicn of Disqualification)
Act, 1959.

Please lock at the amendments that
are Sought to be made. They are nct
witkin the scope of this Bill.

Please refer to line 13, page 4. This
refers to the provision in the earlier Act
passed by the Parliament—where the phrase
“an officer of Parliament” appears.
Through the medium of this Bill that has
to be amended. That is outside the
Scope of this Bill.

Amendment to Clause 12 is cutside
the scope of this Bill becaure the Gcvern-
ment apparently tekes it fcr granted
that the House will pasS the earlier
provisions of the Bill. If the earlier
provisions are not passed, this will
not arise. Therefcre, the proper cc urse
is under Rule 66 which is as under :

““A Bill. which is dependent wholl
«or partly upon ancther Bill........ 2

“They want to by-pass this rule. What
they should have done is to get it passed
upto Clause 10 and then they should
have brought two mcre Bills—Amend-
ments to Salary, Allowances and Pension
of Members of Parliament Act. 1954,
and another Bill, an amending Bill,
namely, Parliament (Preventicn of
Disqualificaticn) Act, 1959. Now. Sir,
these two Bills could have been intro-
duced along with this Bill cn the seme
day and taken up tcgether after this
Bill had been passed, as I said, upto
Clause 10. Thereafter, the cther two
Bills could also heave been tzken up
and passed. Therefcre, what I submit
is this. This Bill t© be moved by
the hon. Minister is untenable =5 it is.
It is out of order. It shculd be
taken wup after properly regularising
the procedure, and I submit that this
may be taken up in the next session.
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : Sir, it
1S always a great pleeSure t acct mpsny
the hon. Member frcm Hoeshangabad
back and forth threugh the rules of
procedure. I must say with 2ll respect
to the hcn. Member that the pcints
which he has made out, in my humble
opimion do nct prevent the House
from granting me leave to intrcduce
this Bill. Sir, this Bill has nct been
introduced surreptitiously.

SHRI HARI VISHNU KAMATH :
I never said so.

SHRI RAVINDRA VARMA : He
was on the peint of beorrowing that
expression from scemebedy else. I do
net accuse bim of using any such ex-
pression. I believe, Sir, this Bill has
found a place in all the statements
which I made in this honcurable Heuse
on Government Putiness ¢n mcre than
one occasicn. When I wss asked
whether I weuld be able to intr¢ duce
the Bill in this sessicn, I did reply,
the Bill was not ready, but we do hope
to bring this Bill before the session
adjourned. Therefere it weuld be totally
wrong to imagine that Government
has sprung ‘a surprise in this Hcuse.
It is before the Hcuse in the shepe
of Government’s intenticn to bring
such a Bill.

SHRI HARI VISHNU KAMATH :
Thar is why I used a mild language—
intecloper, I said.

SHRI RAVINDRA VARMA :I
am most thankful for his mild larguage,
which is characteristic ¢f him. There-
fore, Sir, I would humbly urge you
and the Hcuse to permit me to go
ahead with this motion.

MR. DEPUTY-SPEAKER : The
Minister for Perliamentary Affeirs has
given you a history of hcw this Bill
came into being. I think almest from
the start of the sessicn this subject
was raised znd they said, the Bill was
not ready. Now that the Bill is ready,
he has brought it befrre the Hcuse,
and it is listed in the List of Business
of today. There is ncthing wrong
in taking up the Bill. If hon. Members
could use scme self restreint we can
finish it in an hour. If there are con-
sequential amendments which arise out
of the Bill they can be introduced.
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MR. DEPUTY-SPEAKER : You
cannot go on like this. You should
have taken my permission under Rule
377. It will not go on record.

5T U ¥

MR. DEPUTY-SPEAKER : I did
not permit anybodv, Nothing will go
on record, Now, the hon. Minister.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
LABOUR (SHRI RAVINDRA
VARMA) : Mr. Deputy-speaker, Sir,
Ibegto movet : '

“That the Bill to provide for the
salary and allowances of Leaders
of Opposition in Parliameni, be
taken into consideration.”

This is a very simple Bill and a very
short Bill. However, Sir, I would
entirely agree with my distinguished
and hon. friend from Heshangabad
that this is a very significant Bill and,
in a sense, it can also be deScribed &5
a histeric Bill. It is, as he said, a
landmark or milestone as far as this
Parliament is concerned.

SHRI HITENDRA DESAT :
Don’t call it ‘landmark’. Some of the
States have already such provision.

SHRI RAVINDRA VARMA :
As far as this House is concerned it
is—1I do not know why the hon. Membe;
should take an offence to such a simple
remark made in ithe maiter. It is,
in our opinion a milestone, in our
advance, along the path to fuller and
more effective democracy in this country.

Sir, it is a testimony of our living
faith in democracy,—our living faith
in the right of dissent in a democracy
for the Oppositicn, in the legitimate
role of the Oppositicn, in a rarlia-
mentary Demccracy and our faith in
the necessity fir the Government, as
far as all organs of public opinicn are
concerned, to provide the Opposition
with the mnecessary oppcrtunities o
the evaluation, formulation and expression
of public opinion,
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Sir, on an occasion like this, I think,

it would be wrong cn my part, to make
any jarring or marring observaticns
about the attitude that others might
have to the Oppositicn, I wish, ncbe dy
compels any reference to whatever
might have happened in this country
and whatever consequence the people
may, legitimately, ¢r, ctherwise, have
drawn about the attitudes of different
parties in the Opposition.

_ Asfar as this Government is concerned,
since this Government believes sincerely
and genuinely in the system of parliz-
mentary sysiem, it believes that the
Opposidion has a definite, distinct res-
ponsibility and role to play in a Palia-
mentary Democracy. It shall nct be
_gml;ﬁsr]lof n{)uzzling the Opposition;
1t shall not be guilty of extinguishi
the right of dissc_m}: =

Sir, it believes that democracy is
the rule of public opinicn and the
public opinion can be formulated only
if the instruments and means necessary
for the firmulation of public ¢pinion
are equally sawvailable tc all. When
there is the evolution or the expression
cf public opinicn, naturally, there
would be an attempt, aneffcrt madeto
discover a consSensus. But, it may
not be always possible to discover a
consensus. LC, Parliamentary Demo-
cracy, as you kncw, has to function
in ierms of the identification of the
majority opinicn and the minority
opinicri. Under such circumstances,
the view and the will of the majority

" has to prevail. The position of the

minority is equally sacrcsanct in a
Demcciacy. It is essential, therefore,
to provide opprrtunities, amenities,
and status necessary for the Opposition
to play its legitimute role in a Parlia-
menta;y Democracy.

As my hon. friend, the Rt. hon.
friend from Godhra said, it is not the
first occasicn that this matter is being
discussed in this ccuntry, nor is this
country the first country which is
addressing itself to this question.

Other countries like Great Britain,
Canada, New Zealand and nearer home
even Ceylon have made provisicns of
this kind. In ocur counuy true—as
he was anxious to remind this House—
meny States have adopted Similar legis-
lations. Therefcre, this iS ncthing new
but as far as this government here is
concerned we are quite conscicus that
even as the government has a role to
paly the Opposition has alsc a role to

Leaders of Opp. R"

*Not Recorded.

+ Moved with the recommendution of the President.
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play. We, therefrre, want to provide
every opportunity to the Opposition to
be effective.—to be legitimately effective.

The Opposition in a parliamentary
democracy is a symbel eof a naticnal
alternative, It is the frcal pcint round
which alternative views and policies
crystallise. It has a sacrosanct responsi-
bility in democracy to mount an eternal
vigilance on the acts of omission
and commissirn of the Administretion.
The Oppositicn, therefore,—which is
a genuine Opp siticn—is regarded al-
m-st as a national alternative and every
student of Politicel Science kncws that
the legitimate Opp sition, the authentic
Opposition, is alweys regarded =s a
potential or alternate government.

SHRI HARI VISHNU KAMATH :
‘The Opp-sition should be truly loyal
to the »nrinciples and practice of parlia-
mentary democracy.

SHRI RAVINDRA VARMA : Sir,
he is one of the fathers ¢f the Con-
stitution,

SHRI SOMNATH CHATTERJEE
(Jadavpur) : He is one of the unwilling
or reluctant fathers of the Constitution
as almo>st all his amendments were
rejected.

AN HON’BLE MEMBER : He is
a bachelor father.

SHRIT RAVINDRA VARMA -
Anyway he knows. Theref-re, Sir,
we are of the view that in the same
way we hild that the majority has
a duty to pr “tect the rights of the minority,
the minority has 2 duty to ensure the
prevalence ~f the right of the moj rity
to rule. If there is irrec-ncilibility
and if there is no granting of the para-
m uncy necessary of the will of the
majority as expressed by the electrrate,
then there may be no democracy of
th~ like we want t> establish. The
loyalty of the minority to the interest
of the cruatry is taken f°r granted
and should nsver be questiond. Sir,
I am n~t saying something  which is
light. When anybady who is in govern-
ment immediately wants to  write-~ff
the Opp 'sition by questioning its mr tive,
then things take the same shape as
they took very recently.

Sir, I do not want to take much time of
the H use because I do not think there
is difference of opinion as far as the
basic question is c¢oncerned. The Bill
seeks 1> provide the .Leader of the
Opposition in this House as well as
- thz >ther H>use with due rec-gniticn,
with status that should attach to an

Bill

important position like that of the
recognised Opposition. It also tries
to provide the Leader of the Oppcsition
with such amenities and facilities ¢s
he requires to play his rele effectively
in a parliamentary democracy. This
Bill does nct attempt to do enything
more. It tries to do what is basicelly
and absolutely necessary tc ensure that
due reccgniticn is sccerded to  the
Leader of the Oppositicn end te ensure
that he is provided with facilities and
the amenities necessary to pley an
effective role.

I do not want to say more—ss I
said earlier—because we are nct here
for recrimination or retaliaticn. We
are here to r~pen a new chapter. We
are here to try and Sece that new artitudes
are developed in this country. We
are here to see that every institution,
every attitude that vitiated democracy,
that inhibited democracy, is got rid
of and everything thet is necessary to
support democracy, t© Svustain demc-
cracy and to create bastion< of demecracy
in the minds of the pecple and ins-
titutions is promcted. Therefcre, Sir,
without taking much of the time of
the House, since I am confident that
this is a Bill which is above controversy
and which is based on a principle which
everyone accepts in this Hcuse and
outside, I would commend this Bill for
the consideration ¢f the House.

MR. DEPUTY-SPEAKER : Moticn
moved :

“Thet the Bill to provide for the
salary and allowances of Leaders
of Opposition in Parliament, be
taken into consideraticn.””

I am told that there are socme emend-
ments. Mr. Vinayak Prasad Yadav,
do you want to move your amendment?

SHRI VINAYAK  PRASAD
YADAV (Saharsa) : Yes, I move :

“That the Bill be circulated for
the purpese of eliciting cpinicn
thereon by the 4th November 1977.°(1)

SHRI M. V. KRISHNAPPA
(Chikbzllapur) : Mr. Deputy-Speaker,
Sir, I am glad to welcome this Bi]]
moved by the hon, Minister who was
once my colleague and whe is now a2
Minister in the present Moecrarjibhai
Government. By having moved this
Bill, he has shown a good gesture.
It is a good gesture which the Congress
Government would have shewn earlier.
But there was no recrgnised party
in the Oppositicn at that time. Certain
norms have been fixed to get a recegnition
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by a party I think 109 of the total
strength «f the House 15 necessary to
getrecognition, It was a latest federatun
of indiduals or the Members of a
party. A party which has been clected
on a mamsfesti, I think, 1» a party
that can claim reccgmitx n 1n this Hi use
And no party could get that mummum
number The Ccgnress Gevernment
could not rceogmise the Oppdmton
Otherwise, 1t 18 the Cingres , as a
mevement as an  organisatkn  that
fought for the frecdom of this country
and after freedom geve a sound eccn muc
bisic for the pri per wirkng « f demo-
cratic mstitutk n 1n s ccuntry Ow
tvunding fathers of the Cinstitunen,
one « f whem 1s, here, bad in mind thata
wiuld ¢ me when dem cracy
would work mn this country n fuil
swing Sir, we must also think «f the
peopw of this  ciuntry, beacuse,
ultimately 1t 15 their unct mmen « mmin
n~= that has brought the C: nstitutien
this country If you o mpare this
wuntry with the ney Uring ot untris
—Paki:tan  and Bangladesh—which
got independence a day ¢ rlicr than
this country, you will know what »
the system of Government they are
following So, the puwople of India
hive given a Givernment twday to
this ccuntry which are 1n a comft1table
majoraty to rule and they have given,
f r the first ume, a streng oppartun
to fight and bung to hight the drawbacks
ot‘ the Government in power  So,
le « f India heve chusen 4 path
s 15 g to Stay mn this o untry
It 15 nit new We had alrcady had 1t
mn vanhws firmy Thore wa a rui:
of Dharma herc in the days «f
ana Buddha Dharma 1s « wtrd w]uc.h
has nut eqwvalent w rd . Enghst
that keeps this universe in balane,
that 15, i Dhayma Dem¢ cracy alime
can keep this umwverse 1n balance
Democratic government alcne c.n keep
this country 1n balance This has been
reahised by the pu ple of this o untyv
and this las alx becn redected today
It has fallen tw owm kt hewoncaly
spe kg to dt this  Dunng 30 years
ne C ngrss @overnmunt lad firm
1 undativns on the o nomuc, scentne
and industrial frents fur g od woaking
«f democracy

SHRI HARI VISHNU KAMATH
Y+ u have destroyed 1t

SHRI M V KRISHNAPPA
71 hat party also gatve talent Yiu must
nt f rget that the talent which 15
sitng in front « f us today 15 the prn duct
«{ Congrets, the Frime Mimster 1
the product «f congress, the Hume
Mumster 15 the product «f Congriss
1 see almost half of my friends situng
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there are from Congress But f£ir that,
the people would n t have voted lor
them because trusted leaders «f the
C ngress_are there, pecrple wh were
m e Cnress have g oo there n
give leadership tt the country My
friend Shri Ravi Verma said that it
was a new chapter, 1T welcome the new
chaptesr  There sh uld decurum  and
decency 1n this House I welct me
that | can assure you on bchalf of
our party that we arc here t0 ¢ «perate
with th. government in a conftruc \ve
w1y and s that there wall nct be lack
of dec rum and decuncy But the
trouble start Mometime from the  ther
s1de because ¥ u are in bigger number.,
In the last chapter «f Mahabaratha.
Yaksha asks Dhirmaraja what was
the wonder ¢f w nders?

AN  HON MFPMBFR Indira
Gandh

SHRI M V KRISHNAPPA
In the hands of such people, dem cracy
has no future in this ccuntry Dhas-
meraja replied eviry day people arc
dying and still man dee. not believe
that he 15 g mg t dic ¢ ne day that
15 wonder «of  wonders
(Interruptions , If ¥y know that one
day you will have w ccme here then
an titude «f mind will be there
You think you arc gmg to be perma-
nent there (Imterruprions)

AN HON MEMBFR Onlv your
party thought so

SHRI M V  KRISHNAPPA
That 18 why vt u are behaving in such
1 wa¥ Oue doy some «f ¥y u wll
have « ¢ me tn this side all «f you
wnn t ¢ me becaust then you wall
be in p wer If ¥ 4 realise that, ycu
will ¢« nader 2]l things with due consi-
deratun that a matter deserves 1
thanh my friend and Shr1 M rarp
Dusins umnsyyy fir having  breught
this t rward 1. was S.ad that it was
n thing new We are foll wing the
M ther «f parbaments, that 15 HBnuch
Parlument In Englind and 1in many
vther countries with 2 parliamentay y
democracy working successtully  therc
15 this system In many state, in cur
countr¥ they have rtroduced this
It s nsam given to vut gmy tu establish
a strc ng democracy n iy country and
hust ry would repeat, it 1s only Congress
that would estabhsh a Sound demo-
cracy Tuday we have that pusitun
Net only the ree gmsud opp siton
party has buen given facilities, ¢ ther
opp sihon groups als have been given
facihines.

In Britwn, not only the recogmsed

Opposition party has been given faclitics,
even other groups have been given facils-
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ties by the Briish Government I

a day would come here also when

other Oggou:wn group leaders wounld

dm::tt facilities so that—Parhament

ary democracy would work well in this

country

SHRI KANWAR LAL GUPIA

ltu Sadar) ‘There 13 no need for any
discussion on thus

MR DEPUTY SPEAKER Mr
Kanwarlal Gupta, there are sin or seven
more members to spuak If all the seven
Mumb.rs agree we can pass 1t Anyway,
I appeal to them to take as little time as
poasible

SHRI IHARI VISHNU KAMAILH
Mr Deputy § y Sir, 1 shall not be
long Bocause I have given notice of am-
endments, I will have to speak agawn
I wnll not repeat the Illl.f“mm“ I wnil
not repeat myself 1 will now way what
I wall not say later on

MR DEPUTY SPEAKER May be,
can say now what you want to say
ater on

SHRI HARI VISHNU KAMATH
Put 1t any way you ke In Mahabaratha,
1t 1s sad

gzrAfg oo

gegifer ~ A7 wafag
It 18 Sanskrit Sansknt 15 the mother
language

1 was interested to hear my old colle-
i the Third Lok Sabha, Shn
Krshnappa talking ol the wvirtues of
democracy, how his party has been
5 hening the roots of democracy,
how lus y has been cngaged even
today in :ﬂ:xnlmdable taxk But I cannot
forget what happened during those twenty
months, really hideous monstrous twenty
months of Emergency It was dunng those
twenty months that those very friends—
who now talk so big of democracy who
now pledge themsel es to democi acv and
who now talk l:hout &2:1: wn'ml;beuuam
to democracy—who troyed the wvery
house whuch they sought to build in the
revious twenty or twenty hve years
f-ﬂ them nol:nmnk of dumocracy today
My hon fr there—Ilet them search
their hearts, let them search souls and
pledge themselves anew 1f they can,
solemnly, truly, truthfully and lovally
to the princaples and practices of parha-
mentary democracy
The Mynster of Parhamentary Affarrs

the right hon Gentleman from Ranchi—
he has travelled a long way from erala

mRuwhtl—tlh’hngp;gnthnheenapm
journey 18 happier 1n
than in Kerala

AN HON MEMBER  The Minster
18 not hstemung

SHRI HARI VISHNU RAMAIH
It was not anything derogatorv or
pey rative I sad 1t was pleasant journcy
—whdcther it 1% {rom Kashmur 10 Kanya
Kuman: or from Kutch to Kohima, 1t 18
always a pleasant travel throughout India
I am sure from ya Ruman or from
Kaladi to Ranchy 15 a very pleasant jour-
ney In this inspiring observauons while
moving the Bill, he referred to thisland-
mark or mulcstone I agree with hum and
I made a similar obscrvation while raising
the point ot order Unfortunately, I cunnot
say whether the mulestone or land-mark
that we are going to buld today by the
passage of this Bill will not be disfigured,
defaced or defiled agan I ooking at their
record for the last 20 months, I am
anxious that 1t should not happen.

What happuned last year ? The then
Congress President, Shri D K Borooah
made some statementand 1 was astounded
when I read that statement What did
hesay * I donot know where he 18 hidin
today or where 18 hus hude out  He said,
“The opposition 1s irrelevant in our coun-
try today I" And, they applauded hum
to the skis, thc‘F wah ed him and
agrewd withhum Theoppositon members
were then in jal bven the Rt Hon
Mumber from Rancha was 1n jul at that
time When all the opposiion group
leadirs were 1n jaml, they wire waxing
eloquent about democracy in this House
at that tome this House had
moribund and paralvsed When the then
Congress  President talked about the

tion being irrddevant, not one of
t raised their voice 1n prutest against
1t Iwas in Delhy at that time—I was be-
ing pr mueutud and persecuted also—and
I wa, rcading wvay warcfully all the
newspapers Not one voice was raised 1n
protest That was thur attitude If that
18 the atutude, where 15 the guarantee
that they have changed their stripes or
sports ? Tl eir saying %o will not do
Let them tell unnlemrﬂi,' let them assure
:l that they have really changed therr
earts

The it rmer Prime Minster had no
respect for the opposiion whatsoever
Di.u-mg the ten yﬁ: she was nhx;fmtu.na-
tely in YWET 1n ti Louniry, t pﬂ:lpl.c
an%smr:umuch Demy cracy was devalued
andd wngraded Democracyjwas slomly
eroded and finally destroyed W hat did she
say ? When the opposition tniedto forge
uniry 1n thus country during the 20 mon=
ths of emergency, she came out with an
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incredible, astounding, most auiacious,
most cheeky, and mast offensive observa-
uon . “The Opp wition has been subdued,
but not vanguished 1" Intoxication of

Power.

AN HON. MEMBER . Arrogance of
power.

SHRI HARI VISHNU KAMATH .
Not mere airogance, but intonication of
power, dementia of power, power-
demented. That was the spinit of the
then Prime Mimster.

There are—I do not know who
deseribed 1t so—four stages ol 1nroxica-
tion ‘The first stage 15 supposed to be
jocose, the second 15 belhicose, the thnd
18 lachrymose and the fourth 15 ¢ natose,
*L.achrymuse® means tears, croco lile tears.
‘Jocose’ means they ware very happy
T havs got so many cutrings here roday
whuch T h~d prepared for the discussion
on the Whte Paper. [ cannot read
now because T do not have much ume
Totase—2t 'rybody was lappy 11 this
country, all was pzaceful wnd 1wrmal
whan the Emergency wis nrolamed
and all weie quety gong abyut ther
normal 1w wations BEven Vir. B.K Nehru
mn London said  “Nothing has happuned
in this ¢uatry™ We hav. got evetything
mn the Whute Paper tself I will read 1t
at the proper ume, Our Ambassador 11
Amenca sad, ““Pioople were going on
with th+r normal business and they
were happv that the Emergency wis pro-
claimed Our Ambassadms and High
Commmnsimers staged 4 ¢y mnand pa=
formaincee  They were ashed 1o do so,
and thov did t That s why gcrhm«.
we cannot h ne much quarrel w th them,
though thev overdid then par thew
did 1t varh g zeal worthy of 4 better
causz  That 18 my guevance d4ganist
them that 15 mv charge aga st them
Tuest of all 1t way jocos —-virbo v was
happv. Then cim~ the belll »e stage.
Sh. went about saving * They are
subdusd but not vanowshod I have
not vangu shed them. Lt thom all come
1 will vanquish them.” This 1s hellicose.
Then lachrymose [ have got the entire
tape contumng the T.V. mtaviw of
Dawvid Frost with Mrs, Gandhi.

SHRI RAVINDRA VARMA What
15 the evidence ot lachrymose ¢+ What

evidence do you have ?

SHRI HARI VISHNU KAMATH -
1 said, crocodile tears. They also shed
tears. After all, man 1s a supsrior ammal.

SHRT RAVINDRA VERMA  When
the crocodile 15 1n water we do not know
what are tears and what arc drops 1n
the water.
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SHRI HARI VISHNU KAMATH :
Thuymﬂhlblms,mdmtheym
come on ] W00,

SHRI RAVINDRA VARMA: They
crawl any way.

SHRI HARI VISHNU KAMATH:
They are amphibious, There are croco-
diles even on that sitde [heretforce, lachry-
mose 1s when they start shedding tears.
She said “T am sorry”, that 15 what
David Frost quoted *‘that this thing
happened.” There 15 only one sentence
1 wall read, David Frost asked the former
Prime Munster *“Of al] the things that
happened during the Em :m.g, what
do you regret most *** What did she say ?
She sard  “‘Qae aaturally regrecs any
suffering ” Noturally, as our hon. Home
Munster saud the other day, lying comes
to her naturally, she seldom speaks the
truth Lying comes naturally to her,
as truth come natwmally to Mahatma
Gandh:  She told Frost “One naturally
rogrets any suftering or hardship to peo-
ple, and there was some”—some suffer-
1ng Jduring the Emerguncy—""tor which
T have expressed regret™—regret to David
“*Frost and not to us— and I am sorry™
—one more word “sorry’—*that this took
piadcc." “but 1t was not dehberate™, she
sad,

The nevt question was  “And that 18
the thing most ot 4l What about the
way 1n which the sterhization programme
became mach more enforced during the
Emergency ¢ In retrospeet would you
hive sad that was a major mistake >
The poor wor1an comes out with regret
She replies ¢ Fhe pustabe was that it
was lett to offic als largely, instead of
cizens”—Sarjav  and Ruksina pro-
bably—"" taking up and persuading peo-
ple The goveinment’s policv was not
cocrcton at all Somchow there was sort
of both things—on the one side perhaps
over-zealousness ot people™—like the
1.1 Govunor about ugnm we heard just
a litle while ago, and Shni Sushul Kumar
—* thinking they wiuld eachcompete
with the other 1n having more, and some-
umes people doing things deliberately
1n order to make the government and the
programme unpopular.”

The best piece, the piece de resistance,
of the interview comes next, about
democracy. 1 want completely to blast
what people ke Mr. Knshnappa said.

MR. DEPUTY-SPEAKER. I thought
you will keep somethang for a later
OCCASION.
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SHRI HARI VISHNU KAMATH:
That will come later on. The most
interesting thing is this. I am sure you
have read the full text. Mr. David Frost
asked a question: “‘Also, you were in the
middle of your crisis*® —when the Emer-
gency was proclaimed. She replies: ““That
was not much of a crisis because nobody
had any doubt that I would win my
case in the Su reme Court.” Have vou
any doubt ? &obody had any doubt,
she says. Then he asks, just as we are
asking now, David Frost asks: “Nobody
had any doubt ?** a cross question. She
says: “No, I don’t think so.”” Then the
next question is of Frost: “Well, why was
the law changed then ?** It is a very
deep probe that David Frost makes ‘““Why
was thc law changed on the sth August

** —he knows the date also—«. . . .if

you ‘would have won it any way ?” (inter-
ruptions) If you want to save democracy,
there is a duty cast on you; arrest her
and try her; then only you are true de-
mocrats.

15 hrs.}
SHRI K. P. UNNIKRISHNAN

-(ﬁfda"ara) What is the relevance of all
this ?

SHRI HARI VISHNU KAMATH:
You are not here to decide it; the chair
will have to decide it. I say you do not
deserve this Bill.

SHRI K. P. UNNIKRISHNAN:
Then withdraw it; take it away.

SHRI HARI VISHNU KAMATH:
“Why was the law changed ?”

Now comes the best of the lot. Shesays:
““Well, that was because they were
terrorising people®

' —who ? JP and others were terrorising
the people ?—

“including the Judges.”
—they were terrorising the judges !—

" ““The Judges were getting phone
calls”

—from whom ? From her—
“and so on. I think the”

—she fumbles a little, I think

<this was, that the Members of Par-
liament just got worked up, it was
™ certainly not my idea.”
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The amendment was not her idea. If
this is your democracy, to hell with such
democracy. We do not want that demo-
cracy.

Then Mr. Frost asks:

Changing of the law was not your
idea ¢”

She says:

“That particular part of it was not
my idea.”

It was done by Members of Parliament,
by the then majority party, it was not her
idea. If you feel your interests get hurt,
if you have got the truth in your heart,
say it was her idea only, and not your
idea, to make amendments to the Cons-
titution. Then only we can rely on you.

One last word, before I have my say
on the amendments later on. I think the
Minister of Parliamentary Affairs, the
right hon. gentleman from Ranchi, said
in the course of his speech while moving
themotion that several Assemblies,
several States,” have introduced, have
passed similar legislation. He has not
given us a list, or mentioned the names
of those States. But that is a different
matter. If I remember aright, the pioneer
in this field was West Bengal, Dr. B. C.
Roy in his time. That is why I have got
an amendment later on. The West Bengal
Assembly in 1957 or 1958 was the first
to pass a Bill of this kind, a legislation
of this kind. But the then Leader of the
Opposition refused to accept, as far as
I know, the amenities, the facilities and
the salary that was offered to-him as the
Leader of the Opposition in the Bill.
We do not expect the Leader of the Op-
position here to do a similar thing. Let
them have it we do not mind it. That is
all T have got to say on the Bill. I sup-
port the Bill in principle, not in details.

SHRI SAMAR MUKHER]JEE (How-
rah): Mr. Deputy Speaker, Sir, at the
stage of introduction, Shri Jyotirmoy
Bosu has opposed this Bill. Because the
time was very short, we could not give
amendments at the proper time. Very
hurriedly, this morning we submitted
certain amendments and most probably,
the Members might not have seen those
amendments.

The purpose of this Bill is to make
the leader of the Congress Party 2s the
leader of the entire opposition. We cannot
accept this position because of the com-
position of the opposition. There are so
many groups and parties who differ in
their programmes, ideology, policies,
basically and fundamentally. This Bill
is. the result of the immitation of the
British Parliamentary system. This idea *
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[Shr: Samar Mukherjee] Indian people, 6o crores of
ressed lndl;l:l;lmted, o e s

has come out of the wdea of two-party
system which the %m: Party leadershup
1 welcomuing i Indi after the parlia-
mentary clections But we ar totally op-
posed 1o thiy 1dea

SHRI K P UNNIKRISHNAN  You
want only ¢ne parts rule

SHRISAMAR MURHFRJEL W hat
18 this two-parry system ? In place of
JangtaParty Congicss will again comy, mnto

r, that 1 1wo party sjstem In
mnm, in Amuiiea, this two party
system 18 there and jrom there you are
EOIDE 1O 1miLdlL thus 1dea 1his was the
desire of the fndian bourgeonic long be-
fore becouse 1n England capitalism s
safc winther Libour Party comes into

or the Conservative Party comes
nto er Hure this attempt was
started long bitore how the two party
aystumn_could be brought about  Bur
the Indian 1cihues are totally differert
from the rualimies in Cngland After the
Parliamentary  and Asscmbly (lections,

u can see the whole mcture of India

s the alternative 1n West Bengal ?
Aftec Janata, who should be the aiter~
nanve ? Now the West Bungal Janata
Party President, Mr PC Sen has told
that Congress should be mude  the
alternative_and not the CPI'M or the
left block To mahe Congress to be alter-
nanve, he has suggested that we should
help to revive Congress m its old glory
Ts it the task of the Janata Party to revive
Congress 1nts old glor{:ftcr ms30 vears
of monopoly rule and the rejecti m by the

people ?
SHYRIK P UNNIKRISHNAN  Why
are you gett ngstarud »

SHRI S AMAR MUKHERJTE What
will happen m Tamil Nadu + What 1s
the position there * Who will be  the
alternwve 1 the Tinta Party 2 There
are States where both the Janata Party
and the Congress are very weak But
they want to sce Congress as national
alternative ta [ 1ata Party and thatis why,
thas Bill has been brought forward to give
statutory recogmuon Lo the leader of the

ion The natonal  alternative
means that you want after Janata Party,
the Congress Partv should come into
But the pe wple of India have not
responded to thu theory of twosParty
alternative You have secn the results of
Assembly elections 1n hashmur, Tamul
Nadu West Bengal Punjab, Pondiwcherry
and Gos In the South, the picture 13
also different from North, which 18 not
in favour of Janata

In this context, this viry idia of
two-party system 18 absolutels wrong
and ungeghstic This will not help the

native to save them from their abject
cconomic and social hfe That 13 why,
I say, the entire deology of thi Bill
15 absolutcly wrong The way out 1s the
left and democrane alternative

We are tilkmg of a parliamentary demo-
cravy But the Wmldﬂs adwxmmuuh

Beyond parliamentary duemocracy, there
arc new types of deomocracus now n
uxistence 1 warious socialist countrics

There are peoples’ democratics; there
are Sovict democracies there are other
forms of prolatarian democracies The
world 1» advanung towards that But
stull 1 rudaton 1o totalmarianism,
parliamentary democracy 1s a very g
advance In that respect, we welcome the
deteat of the Congress Party which led
tihe conutry to totalttatiamism and near
acism

Now, by bringing forward this Bull
at such 4 stage, you ar. giving credibility
to the Congress although thire are other
opposttwn  groups, umuﬂﬂf to  the
Congriss position the fullest scope
to dewilop themselves as an alkrnative
Ihe Induan people are not prepared for
this thing  The o lion 1nust be there,
all sections of the opposition groups
must b given equal scope to express
thur points of view W have given some
amendments Unfortunatcly, they have
not been crculated

MR DEPUTY-SPEAKER  When
you move the amendments you can read
them out

SHRI SAMAR MUKHFRIFF 1
am explaning the idea behind the
amendmunts We want that equal facilities-
should be given to ladurs of all the
parties and groups in the « pposition We
are totally opposed 1o the necreascd pay
of the Leader of the Oppostion Nu extra

gy should be given to the Leader of the
&?mnmn The Leader of the Opposition
and the laders of other parties and
Eloups can function wathin the pay of

1000 per manth which sud
Mrs Indirs Gandhy increased to sausfy
her own party MPs and with Rs sI
daly allowance The Leader of t
Oppostuion end the leaders of vanons
parties and groups can also function from
the same ows which wre
occupying They need not requue bigger
bungalows to function more effectivel
They do not need to take the entire fi
throughout the country along with them.
Special provisions have been made in
this Bill for that We are opposed to

these thungs
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What we are prepared to accept s,
some scoretanal assistance, some tele-
phone concessions, some postage, some
conveyance allowanc. and things hke
that We agree that these concossions
should be provided 1ot only Lo the Leader
of the Opposition out to all the leaders
of parties and groups 1n the opposition

AN HON MLMBER Tuw ewn
Member

SHRI SAM\IR MURKHFRIEL
Ther. was such a prposal We supported
that That proposal s not here It
only n relation to this Bill that T am
speaking

As Mr Kamath sud when Dr BC
Roy bioaght forward this Bill in West
Bengal, oum party at that tme opposcd
that Bill and Mr Jyvoti Basu who 1s now
the Chict Minister and who was then
the leader of the opposition refused to
accept that posiion A simlar Bill was
brought forward in Kerpla also There
also, our party opposed the Bill and the
Bill was not pursued upto the last But
there one Stenographer and one h?mn
has becn provided to Mr T M 5
boodiripad He has accepted that facility
Beyond that, we have not accepted any-
thing Tt you do not pay cetra pay ot
Rs 2,500, that docs not mean that the
status of the Leader of the Opposition
15, 1n any way, down-graded by that
There 1» no need to pav extra salary,
there 1 no newd to give special facilities,
like tug bungilows allowing the entire
tamily to travel iree throughout the
vuntry, gung special air concessions
and all these things We are totally
opposed to those things That 1s why
we want that the amendment which we
have place 1 shwld be sccepted and this
wpectdl Dav, house concessions and other
faclitie _must be completely dropped
and this Billshould be called 1'he Salaries
and Allwwances of the Leaders of the
Opposition ani Paitics, Bill, In this way,
1t shoul 1 come so that all the Oppusition
Parties and groups should gt tacilities
to funcuon so thar they can reflect the
views anul probicms f the puople whom
they represent correetly on the floor of
this Ho»e

SHRI A BAT A PAJANOR (Pondi-
cherrvd  Mr Deputy -Speaker, Sir, I
congratulate the Mimster of Parliamen-
tarv Affairs tor introduging a Bill like thas.
e calls 1t a landmark, a milestone, ete
as everibody used to say But, while
congratulating him, I want to tell, as T
old hum earlier also, that 1t 15 not a reulis-
tic Bill and I can go one step farther and
sa¥ that it 13 not Pragmatic dus0

I am in sgreement waith Mr Samar
Mukherjte for many of the pownts
which has ramcd  (Imterruprions)
But I remember, in 1966 , when there
was a defection by the Congress, and it
was duwnbed 1in those days, which 1
used to ruad from thecpl{‘ers. as CONGE
TOREST TO THI CONGO DESER1
thev used to call it ke 1lus 10 those davs
I think that 1s how one day they demanded
Opposiuon Parties privaloges But 1 am not
very happy 1o call this Bill as Members®
Salaries Bill® or the Oppostition Parties’
Salaries and Facilites Bill It can by des-
cribed as facthties that ;s prileges to the
Dpimm(:n Parties, Natw any, the Leader
« f the Opposition 1s entitle to have the same,
But what kind of Opposition Party can it
breed 1+ the question ? Thar 15 why, I
WBTC“'-d to the hon Minysta concerned
while introducing the Bill, that it 15 not
realistic and pragmanc If we are prag-
matic, then he could hive seen the history
of this country 1n the past 30 vears s to
how democracy developed in this country

T am also 1n agreement about the sorry
tale of 20 months/ in which not only you
suffured but everyv onc suffered in this
countrv 1t happend not only during
that period but also during 30 years where
onlv one party ruled this country But
this thing was done first time 1n 1967 1n
Madras by our latc revered leader Anna
Even in those imes, we gave facilities to
the Members, not salary to the concerned
Leader of the Opposiion As far as 1ts
ttle 1s concerned, 1t 1s also to be changed
But 1 do not want to add a group or a
party sucl as my learned friend said

W ¢ arc all political lcaders of the Oppo-
sition Parties You may see how the
AIADMR  which rules two States
this country 15 junctiomng  We are mne
Mumbers here in the T ok Sabha and 10
Members 11 the Ranna Sabha We are 29
Mcumber< in the Parhament  But what 14
our posttion 4 We arc not having & room
on the ground flom W have to gotothe
thud floor If we go tothe third floor for
any relercnee, and meanwhile 1t there
15 4 quurum bell we cannot consult each
other and comeback  Then, naturally,
therc 18 a tendency amongst us to go from
that rcom to our house $So, you are
not dusveloping democracy 1n a proper
manner that 15 eapeeted of all of us, but,
on the contrary, vou give a lip-service
1 can also agree with Mr Kamath and add
some humour to the discussion But, T
do not want totake things in hght humour
because in the very beginming e with
Mr Ramath that this Bill may be consi-
dered navery lewurely and p-rooted
manner, not 1N a hury when everybody
15 wormied about the white paper or thg
black paper. Iamnotsure But, anyway
weare goingtodiscussit ‘That & manj,



%7  Sal & Allows of

[Shei A Bals Papsnor]

mama sod many of us were aaked to nwh
and pass 1t 10 order to give

Mr. Chavan s salary of Rs 3,500 and
to give . S !

s oIC Ong M
have not passed the Anti-Defection
mlmnum no 152

not democracy, but, on the other hand,
you are to subvert
this country, e, my hon and lear-

m because you had the privilege of
ruling this country tfor the past 30 years
(Interruptions) 1 say that you also rule
one of the States—not in the very
nesr future They had the pnwilege of

the « faciines for the last 30
~ears with the result that they know everv
nho::k and mlx:rnr of tll;:. h“:rmn“tt:rc‘m of
this country Not ouly that, to p
matic, realstic and honest, they 1
have sccess to manv of the facilities that
are available 1n the democratic institutions

Sn, they db n t ' quire any a5 14-
tance or any m rc f ci'ity th*n mny fus
wh~ e put, und r this ystem nt a
backw-zd and awkward prsitun § |
I request that th1 Bill may be p Stp red
fr s'me m re time and & Ser1 US € NSi-
d*ration may be given to the conterts f
this Bill If the Mim ter 1512t rested only
in having a discussion f r the cake f
discussi »n and want  t¢ pushit thr ugh,
Iam n>tg 10g t» moke eny m re ‘ugges-
t1 ns But I hope thet he will : pply hus
mind and give regird £ r our feelings alsna.
and aot cnly f r the feelings fthe

Congress of Indira Gand r the
Nan~nal s whatever ¥ u mey
term it ¥ am afraid, this number willn t

be the same I want you t~ take the Stotis-
tics 'n the wating prwer ¢ f these 152 Mem-
b'"""“h'a;a, hwinf us, the
ung prywer of t the voung
nfthe CPland of ther I my calculstirn
in that respect is right the mmority fthe
gavé youthe ma) 'ty vrrer and
ve enabled ¥ u t~ rule the country, and
the mrﬂwm the munrn I
the is situng us in the
Omirloummhfnummmg
1n this s It Hite o
the Unisld or of the

]
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Leaders of Opis, &
Bin

oraf Canads, This ocountry must kave its
rwdm'uu-g.lwhu ' aracy of
India, nt demy craty

not the dem~cragy of the USA.q’;tthe’

of Capada Becruse
mmﬂw n!Bﬂﬂlnd.Yﬂlﬂﬂg‘:
that, 1n n, it 15 the small parties

that are constituted into & <mall State.
Itis noteven ne—halfc f Temi] Nadu rr
one thard ~f UP 50 to apply the May's
Parhamentary syem ¢r to bmng in
the system fdem creey in the Unted
Kindgd m cr the USA m: ¥ net fit in with
the Indian demrcrecy I sppeel w the
Munister through you, Sir, t rec noder
this Ball end give real credibulity and
proper p “inon to the Opp “1hon partics
in this ¢ untry

An ther pant 18 thi  The hen
Marxist Member hes ¢ rrectlv expl med
1t See the prtteir ~f g verrmrentc n
the ¢ unthy  In the n rth, 1n Kachmir,
the Ntz nel C nference 15 rulrg In
the sruth , tw  Stotes are rvled by cur
Party, the All India Anne DMK , mn
Kerel 1t1°n t+ C ngre 1ule at 1 the
the CPI—C ngre < 2lli nc that1® r ling
In G a1t15 a diff rent Praty  In We<t
Bengel 1t 1 the Marm 1t P iy thet s
ruling In Punjabiti< the Akel1 D 1that
18

My learned fnerd from the C ngrese
said that th+y dud nct gwe these tacilities
to u” beciuse we were 26 27 and S0 o,
and as per_the C r fitution cr the rules,
only thet t1 n Perty whicl hesven

cent « f the t tal membership con
cme 1 rec gnved Opp micn Panty
That means, acc rdingt  my crlculaticn
itwrksour t §4 Thet: if «n Op-
g@;m nPuty i s4 Member 11 will
me n rec gni ed Oppranen Prry
My Party, rec rding ¢ ¢cme of you,
m y be aregional Party But upp ea
regional Par'y o mes :gln UP Then
whrt will h. ? 1t 15 the ressrn
why I wanted ¥y u to heve a realictic end
farghted view en thie  Suppeeen 1
or 1983, a rem. nal prrty or psup in UP
or r, and they cepture the entire feats
m the State and ¢ cther Stete hes
only 40 rr 30 trel De yout mesn
to Sgy that they alrne cen be the resl
Oppsition and the craliton thet m-y
frrm the G vernment rf the dey wall
be the ruling Party? So,
means

é‘
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you, Sir,

the
Opposition leaders are requred  to
hsve contact nct only with ther cown
Erﬂrb but also with the people, they
ve to reflect the ambimons of the
people m tms Heuse, so that
Government msy frame the oorrect
policles and g vern this country &
a better way. S0, I wiuld appealto
you on this gracious day, this bon ursble
Jayor the golden day cr the milestcne or
the landmark 88 ¥ u callit, that of
o really have the feelng 1in your
rt and 1t 15 not mere lip-tervice, 1o
withdraw the Bill f r the time bewng and
se<introduce 1t after framung 1110 & proper
form later on becsuse I am not in agree-
ment with thus, whatever views Mr.
Chavan t have reflected When

consensuS-—which we
been observing for 5t me time This is
1o Service to democracy ner to the pec ple.

While ccncluding, I ccngretulste the
Munster the for bnnging up the Bill but
I would congratulate him mx re
1f he comes up, instead, with a more pra-
gmetic and & mx re reshstic Ball lster on,

DR VA SEBYID MUHAMMED
(Galicut)  Sir, I suppcrt the Bill and
welocme it It'1s m t for the reascn, ¢
one <f the Hin Members has suid, that
the Lesder of the Opp sition gets 8 me
more monev 1t 15 far from that reas n
The Hon Mimster who imnitrcduced the
Bill applied certamn tests and he frund
that, 1n order 1> help the  efficient
working «f the Oppcsuition thuse prc -
VISI0nS are necessary As far as the detsl.
Ted pr visi ns are & noerned=—Rs 200001
Rs 2500, travelling allc wance ete —we
are nct 1t all concerned with them If
the Hcn  Manmister cc nsiders that these
things are necessary {i r the efhcient we k-
1ng « f the Oppositic n, 1t 15 up to hum snd
as far as we are concurned, we do mt
express any cpinun «n thit But we
suupport the Bill and welceme 1t £ ¢ very
sound ressons It 15 nct because at the

t moment ur Purty hs ©
ve the Leader cf the Oppesitkn in
a demx cracy, politiccl f rtunes change,
snd this bull 15 n tenlyf r the presemt
butf relltimestc ¢ me ‘Those who are
there 2t present a$ the mzjonty mey be m
the siion here leter juct s we who
were 1t op the cther side as  the
ma ity are here e w in the Oppotinon,
So, whether the proviuons of the
Bill affect us advercely <r are advantage-
ous to us at the presunt mement 18
immatenal ’I‘hemnuﬂlthmﬂisthtl,
as the Hon Mimster hes put it very
clearly, in a llamentary CracY 1t
uaagmcdmﬂrthe Opp¢ #icn has a im-
portant and vital role w pley and it iscn
the basis of this that 1n England, for a
long time now, and 1n Cangda and various
other ¢ untries which have already been
aited, this system f statutenly srd < fi-
mghm: the Oﬁ::dr:n wnd
viding facilities fi r the of the
siton has been provided for.
role of the Opfx sition is ‘to oppce’.
But that does m t mean that 1t cppcses
unressonably, destructively and

ctnnc tes that t ticn

s S L
sense for nsibiiny ¢

Leader of the sition, Shri Chavan

on varlous occas has unequive colly

and clearly stated that we extend our full

o the Gcvernment we
funcdon as a responuible

tive cpposition to the

L
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[Dr. Y.A. Seyid Muhammed]
That is in the sense thet when the Grvern-
ment Pproprscs any mergure, Wl
G~vernment has taken any rcticn which,
aeC yding to«ur best lights, is intle lest
interest : ft¢ c untry, we will certainly
supp rtit. Thet di es not mean that on all
rccasi 18, We are prepared or we vre wall-
ing to act as a rubber stamp to the actions
and proposalsofthe Government. We have
our policies, we have our objectives and
we have our proga: mmes which are very
well known to the cruntry. In any
acti' n that the G« vernment trkes « ¢ any
measure that it intie duces, 11 will be cur
duty and cur p hcy to see ther cuwr
p"bcu.es and grummes which we had
while in the G 'wernment o3¢ net impeded
by the new measuies which the Govern-
ment may take in the legislarive rr the
executive fields. It 15 also our duty w
See that what we ¢ nsider t¢ be prog-
restive and the baac foundations of «ur
g;]iqr in the c¢c nemic and all other

1ds are not only tampered with, but
are also  implemented by the Govern-
ment, Our supp.rt i any acli*n or
prop sals by ¢ Goevernment  will
depend ¢n one lacter, whether these
measures arc in the best interest « 1 the
country or net. That is the p »itive
and constructive ¢ operation whachour
Leader of the Oppsitien has « flered.
Our opp siti n also means thet whenever
an attempt is made by the Gt vernment
which, according t» cur best lights, will
em unt to tampering with, destrucnon,
mdification oy annihileticn of cur poli-
cies and pregrammes which we c. nsider
in the bsstinterest [ the cruntry, we will
certainly oppose that, This is the scnse
in which we extend « ur cooperati n ond
that is what is understeod everywhere
when we say that the nppositinn has a
positive role to pley, a constructive
rule to ploy, and a responsible role tc play,

There may be occasions when the
Government will usc 118 majerity t. get
support for the measures which it prope-
ses to introduce in this House, bur in
the other House, where we have
2 majority, we willt¥ cur be' £ 1o sce that
no measure iv passcd which, xco ading
t u, is deterimental to the b-.-st interests
of the c'untry end  people of ¢ untry,
Itis notin the sense f ¢ 'nfrontaton in
the Rajya Sabha we bring some amend-
ments or with the majority that we
have gt there, certain Resolutions  are
amended. Itisn t in a sense of cun-
fr 'ntati n or nbvruction  that we  do se,
There is no meaning when some amend-
ments are brcught 'r rome Bills  are
opprsed in the Rnjya Sabhz, in sulking

ymg thotthe Rshm Sabha is stand-
ing in'the mg;f the Government. Tt
is “ur dury n we earnestly and genuj-
nely that cerfain meafures are
being inmdnoed which we cannot accept
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o use the majority in the Rajya Sabha
whenever we cun. 1 am sure + when
we say thiv with the greatest sense of
n&ibility, the Gt vernment who cleims
ve the best ideals und objectives
nf democracy will vnderstand thiy and
appreciate this,

I want to rdd cnly cne thiog o re.
I do not wish to talk on the woricus
criticisms, I would say, 0 irrelevently
made, whatever hee f":s ned befi re,
frem time to time, « ur respe naible lecders
of various levels hive oapre we puine
regrett for certoan tha g whad Feve
happened. It is not that We ore fuppert-
ing unybedy er ory acticn vy iry po-
posal or any upfi rurate thing which hi
hoppened in this o untiy, which by wry
stancard « f demecratic moumt cinpet be
justified, It is not (ur idea. But
we  alw feel that while the govern-
ment is entitled end the members are
entitled to say that but they shiuld not
g on all the time saying as if that 15 the
main issuc,

While the ar gance, re semebody
mentioned, « f power 11 definnely detri-
mental t¢ the hest interesrs of this
country, I alse with to sey,.....

SHRI DINEN BHATTACHARYA :
Too Jate new,

DR. V. A. SEYID MUHAMMAD :
..that cheap vulgerity « f newly requived
pc-wer is disgusting and nauseating.

ot e g amew (@)
T R, WA s oot &
sy o frdiar dE & AR T Ay
or Sfrerfes frdow & 1 xw ofg-
fow frdaw # a w0 & frg ot
awa fafee fem war ¢ wg faeww
e § 1w faw % e W
2 ¥ w1 € fr sty o
¥ faaelt Sam 9 gfwwr w) a7 #
BT Tar fn & fr o & ar -
T 7 faweft Jamel & wgh -
wem A oA wfgy i e wwe §
oo gt &1 il T § and
% fog 9% o @t 39 W agfed
Wi ga ghra 4 ol iy |

¥ fawr &7 oy Siw ¢ Afen fawr
# o0 s fear mar § @ fad
FE W1 IAE daw H A F §
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FawaT g dwer af) 1 gRond WA &
wqy woeE) w1 frdge af | oawy
£ aadig Awam & o faoelt Sar
§ ) fod ardy 3 3 39, werw 3 Wk
o o apfra @ 3% ¥ & wqT gt w
Oy frlgaafrseawsy g o9 aw
frawft Far €1 gvETd wrEw aw g
W e ¥ wiewfa) 9% gy %
fau fadw wraar st fear s
oW a% ghieeadr wig Wt fanlt ww
FT JaT 49% A StF TR FEGA AG
FAFATE | THHTOF TE AT AR B )

T a7t ag & fi st el wmew
wgRsfremfaardsmaw ¢ s
fardty qur &Y ot T qrF gnir s At
argar & Sl ) @ sifee
% 8T ¥ 9 gad q@r f4Qdr are
ERT Fa¥F 50 dFa< § Wi gEl o g
g o % ot A ¢ qwfag ammw ¥
Jurfy A dw o afr & 1 qufy
ag Aferfas faw &, age wger faer
& w3 g www v i Wiy @
qT TE gar, Tt ot ga gewr wwg d
oY ¥ gEr F o ¥ AP fw o
W1 E@H grawrT @ 39w @y gu &
gawar g faeper =@ form &
Y §WW $T Wy afgar faw @man
T Wiy o1 M Ay & o duw
wueie g Sd w1 arwar faw @
o g rifeadt g s g
T AF |

atadiy a@t uEew ¥ G,
o forat S sty & Sxrew fag &
WET a% W &1 94E@AT &, gL agw
wE ¥ ag faromra W 1w
¥ wgr a7 :

e frat wfeg wre ¢ e

far arefr e firmr e wawm
7% fegemr Y gl s g e o
g e R, 3@ Y g% g o e

7o fradt wifgd, == *t ar ¥ Al
gy, arfr zw ofem ©17 @ |

e faq & wowiwm e & fod
st graar fwar aar & aw qOeTC WY
HUT AT FA WERT AT AT & AT
AgY &, TN 7 78 WA woiey A1 fadww
A€ T @ | v o & e
fear a1 fr @ ®) aferr wrftfas &
fag o o o fR @R asfa
w7 & faar w7 F fasgeams @ afifenfa
¥ warfas g7 1 Fomar 9w | EER
ama ag W ¥ fr aved T serer
dreT w7 g, I afaemm i gaEm
q &30, ag ST w1 447 AF AW, Wy
qreiee gt grft a1 faw & gem FA
g1 wrFd, ap faoefr q@ w0 Far aw
AT | §F AXE Y sqEedr A O 4@
fatgw #Y fove & 77 A & @
g3 |

9 & Fgr o v ¢ 5 o Oferfew
faer @mr mar B—1w W AR
qrw firar g, ¥fFA, suege  wET,
¥ 7E W & e oW Wi g &
W™ ga w1 v @ §, v & wrexamfy
a o o oY wwEr ofew vt
¥ foqg o 9w 1 Tafr 4 wod
wivgdT ¥ 99 Adt s afer &
7 wgma 1 o am % afw ag
a7 ¥ frdew v fr o fam foraar
tfagfaw &, sar # wgerged o 8,
™ fa¥ g 97 wiFar 7 frare 7@
% ard B9 ¥ @} Wraawq w17 a2, faw
¥ 5@ w1 awez qran afs Wy
agig A& srdar w+ e 57 F—
wr ¥® fas ¥ @y wwre gom, o
g § O w3 A oA @
ufeat @ Tt &

W & F aig ¥ gm0 6 gaary
LU
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SHRI M N GOVINDAN NAIR
(Tnvandrum) I oppose this  Bill
because youme putting the cart before
the horse

We arc experimenting with democracy
and democratic practices The clementary
thing 1n democratic (unibiomng v to
understand the wiews of the opposition
and 1f they prove to be correct, Without
standing on any lalse prestige to accept
it The opposition should also take
it to their mund that parhamentary func-
uomng should not be an obstich race

hese two concepts should lust be
accepted as norms ot fuwtiomne  But
thatis not done

Should I quote examples? It wall
mv time  So I am not quoting
examples Trom the dav the Session
started when the Opposition su i some-
thing which wa. sorv r lesant and
which everyone of vou et was eniect,
did you accept it You still sav v atfeots
your presug  You have not o rowched

that tage of accepung  Opposition
views with an men nund

PROI DILI™ CIHAKRAVARTY
(Calcutia Sourth) %3 many instances
are there

SHRI M N GOWINDAN NAIR *
Everybody has heard about [siac
Newton He was 1 brlhant mwn
scientist  When he bucome so renowned
he had hittle ume to lo ok atrer his work
He made an arrangement that hig
door should be lockei to keup away
wvisitors  But h~ ashed the caipenter
to mahe tw) heles for his two dogs
to come 1n Ounce his servant came
in He asked why did vou get the two
holes madc * Newton replied that i
was one for each dog—the big hole
was lor a big d>g while the smaller
hole was for th. small dog The
servant sand, ‘Cin't the small dog
com. through a g hole®* Then 1t
struck him to b correet Many centuries
have passed after this inudent  Can
any phe, because ot this incadent, convider
Sur Isauc Newton to be infenior n
mntelligence to his servant®> No Whocvep
mav bzthere tn th. ruling party, there
would be something or the other which
mav be hrought to notice by the oppositi.
on and there mav be some truth 1n whye
they point out and you will have to
exammne that, Paying allowances and
gving certmn facilines will be all nighe

AUGUST 8, 1977

Leaders of Opp.
Bill 5

but what 18 important 1s, your mental
attitude. That mu.nchm’u: first. You
have not changed your mental attitude.

The practices of some other country
like Britain will not work here For
example so far as the Anna DMK s
concerned, theirr numbers will never
reach such a figure as to become a
big opposiion party They function
in a particular region Even if they
capture all seats from Tamul Nadu
this cannot be done Iam not pleading
for any special benecfits or previleges
for opposition groups or parties You
have to recogmse our situation in the
existing context in the country and
you c¢i not just follow the DBrniush
method  In USA they have Republican
and Democratuc partics, in Britain they
have Conser ative and Labour, thev
may have a fuw Liberals here and
there, but 1t 18 one ot these major parties
which are voted to power

In out countty what happuens? We
are taled by waves and wounter waws,
Omwe ware puts somebody an power.
Anothtr  wave removes that puron
and put somebody else in power
So, we arc sull 1n that wave-stage,
so to say  From there we should
reach a stage where policies and prog-
rammes  decide the fate of parties
Our country has not yet developed
to that stage lhat s why I sad 1n
the beginming ‘You are putting the
cart betore the horse®

T am not o) ing the Bill because
they gt bunefits, nor am I demanding
that we must also get a share of the
benetits av an Opposition party  'What
I say 1v that we should be poliucally
mature to accept opposition vicw If it
18 correct  You are not domng @ 5o
I oppose the Bill

PROF P G MAVALANKAR
(Gandhinagar) This Bill which the
hon Mimster for Parhamentary affairs
has brought today, which my esteemud
friend Kamath characterised as
‘good 10 mciple’, has got certain
very laudable objects and principles

Sir, 1t 15 accepted all over the world
in all democracies that the opposition
has a very special, honourable
esaential role to play, and an important
part to play in any democratic set-up.

And, as he rightly s d, the Opposition:
alternative to the Govermment.
B e ouley 1 ‘thet sithough I
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:‘-‘fmﬁ 1n prnciple, thus Bill kas some
ecive provistons, and it has alsp
some unsavoury terms-—and what 1
mors, [ am not quite sure whether
the famung or this is BpPropriate

As you know, Mr Deputy-Speaker,
Sir, tg.e phrase 'His Majesty’s Oppo
slion” wgs first coincd 1n nd even
before the [arst Reform Act of Parhig
ment was made that 13, brlare 1832
and, 1t was Mr John Cam Hobhouse
who omnadsthc pmﬁ His fnieu 'y
Oppogition® So, in nglan 3
they are having ‘Her Majesty's Opﬁg
siion’ which 18 an altetnative to

s Goverrnient In fact Her
Majesty’s Governiment Is incompléte
without Her Majcsty*sOpposition ere
m UK that prinaple 1s sccepted

I was telling that the timing 15 not
priate and the g:twl-.mm are
mnble and may I say alto that some
them are controversial Why such
a ? On the one hand they are
nof able to pay mummum Wages et
to & large number of e M varwous
ficlds, on the other d though it
13 symbolic here, and I_mgree, that
the expenditure will be Rs 2 lakhs
per year as the inancial Mumorendum
1n the Bill says and this amount 15 not
much they are adding these burdens
I can of course understand that 1t
151 qummwd atti tuvarnrds the
opposition . are prepared 16 pay
lgn much moncy to the Leaders of
the Opposition  But G wunment
are not prepared to pay to many of
the people 10 varwus wi of life who
arcmneed of strengtherung thorred=
poctrve roles by performing  theic dugies
in their respective fclds

As far as the questton of this Goyern-
ment's armitode to the Oppossioh 1
dongetned, ity arttude to the Dppomtion
15— would not say hnours of
The previous (overn-

This Government's attiyde

2 darmal, I repest If the Mumster

says that he 18 mmcun? the Oppasition
4

he 1 not doing any favour 40 théoh
That was expected. yU:m 1s utherent an

a democratic set-up
m" e, the = why !!5;}
TEE‘ e MPs, alyy I sisn
it Me »

A8 .
table where I could write I do not

hnvemlln}r tacrhity , u 4ar a8 Sec-
neta muwmg: although
we, M Ps. are on pat with ¢ 'wmm

we are on the same fpoung, we de
not get any such aspstance
are Motusters apdl they get more v
and so, they have more work Fhag
mmmmweutumww
All of 1a arc basically Mgmbers
you are @vang facshiles Lo the Minigters
and to Oppmuon Leaders; why
gidim tgt PE + ?ql‘hstv-

to this, Lhat of no party

fore, I say there v a case for the sep-
retarial aspistance and accamm
in Parliament House that 13, sgme
of cabin, small cubicle I believe,
n pravided for even in colleges
umuversitics, but not to embeps
of Pachiament ' We have to carry the
load of repirts with uy 1n hands and
we do not know when the reports wal)
wme up for discussion and we
them along with us  If we have rooms,
we <ad keep them and relex there and
be there urdisturbed  Theretore where
15 the huny f r making provisions to
the ] eadurs of the Oppo 1tien ? Bucause
my fime 13 limited 1 want o go th h
quickly The MPs Salaries and Aljo-
wances Act has alw been touched
this Wl As Mr Verma sad nﬁl?
thes 15 & sonsequenusl thing t
were & then remove also the pensipn
busjgess from this which have
1n that pariicular Act, te former mm.beﬂ
of Parlmment

T was telling that thas Bill was
in principle But what are the realirter ?
W are not here Loming as professionals—
w are nt professionals—w. are not
funcioning & Goviiment servants or
the 1 ke M Ps,. work s ot a job,
1t1s avalhing whichis dorie by us  bucalfse
of the public service 1dea  MNow Sur,
1n India there are lakhs of people whe
alter fher jobs an over arc not gétting
m{e%m: pent 1on¢  There are, for ek-
amplt e¢x servicemen from the
navy and the air force and, mn,lﬁ:r
ten to tﬁ%:m:;g% of service :; 50,

Yy B or 50 as punfion

L the ex Membus of Parliamént,
by mzrelv putting ode term of five yeaes,
are getong Rs 300 or whatever it 13
and that 13 going up to Ry $p0y
g-;mlh This pension provisidn

removed by him hﬁe he will
xee with me on thig he gives

that promine that he will get fid

of the_pensioh 1] )
then shall agree with thw B
(Interiupuons)

34

e3%

My nex. pomnt 15 this Though
this Ball nl really good in atsell, at s
rather u 1cal I“do not know
whather Ve !M‘
thus pyat Thus Byl hme m
the presence or a pre-exwionet of &
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[+ w1 8. P. (s, Mavalankar)

two-party system Buot of there 1 no
tW2 party sy>tem in the country how
can you have this kind of Bill now?
We are a large country and we have
s0 muny parties in India We have
a muln-party system I am not for
the multi-party system 1 am progressi-
vely for a fewer parties 1 want inde-
pendents too to function because that
would be a good check on this or that
party And as long as they are genuine
and g)>d ingep~ndunts and dependable
mdeprndent not Ava Rams or Gava
Rams it 1s good tor us My point 1s
that 1n a country like ours where there
s no two party system why have
ths Bil wich prov do {or a Leader
of th: Op9yinon? Suppose there are
three Oppo 1ton Partics 1n the mext
Lok Sabha cach gettin, an cqual number
of scats Whom will you make the
L-~ai r ot the Opprion which wnll
b: an alternat vo to the Government?
Can you have three alternanves?

F nally Sir look at the ireny Two
tri nd from th Congress party  <poke
w 1l thor own wav dbout deme cracy
and the Congre party but it 1s jromical
that the party which only recently sought
to de troy dem craey hould be the
beneficiary of democracy today Now,
they are  avng it 15 good Where
were they durirg those mncteen months
They de troyed the parliamentary sys-
tem,

MR DEPUTY SPEAKER Please,
Mr Mavalankar, try to finsh now

PROF P G MAVALANKAR
Sr I wllony take one or two minutes
more In the pre s gallery there  were

ress corre pondents appointed by the
gp-aker and their acereditation cards
were cancelled and th:[y were  removed
from the prc  gallery during the Fmer-
g-n:g period by the Congress Government,

o, let this Congre s party not talk
of demscracy Morcover, Sir, after the

reat plit 1n 1969 when the Congress
?0) b-came an Oppwition Party for
the fir t nme—having more than fgo
members—a private members Bill for
reeygy ing the Oppo wion leader was
d:u’wuod Palnl?t this Howse (?R?ﬁ th; c::iha
Ruling y _[Congress ndy
that effrt Today who 15 ndiculing
whom? Sir the pnnciple belund the
Bull 1s good but uming 15 bad

Mlll DBI:}LTY—SPEBKER . mYnu
have al md}' much
conclude, now " . o

AUGUST 8§, 1977

Leaders of Opp 1C0
Bill

PROF P G MAVALANKAR
Sir, only a few <entences more In

s country we want all of us to develop
;e clenl:mtlc ammdcil and there auat

the ernmenta responsibll

towards thf:w()ppm'tmn as well Tht;:
Bill 18 good because 1t shuws a good
attitude of the government to the Oppo-
siion  Opposition  must  appose
propose but not ob truct. Hav ng said
that, the point 13 that thoug: thu Ball
15 good 1n principle 1t does not meet
the requirements of time and I do not
thirk Janata Party need bring this
Bill to assure the entire country that
they believe 1n dumocracy ‘The very
fact that people have voted them
to power shows that they know how
they stand and where they tmd Let
the Congress p behave ro vnsibaly
ats:ld democratically and ther 1 k for
this

MR DEPUTY SPEARIR The
Mimster

SHRI DINEN BHATTACHARYA
Sir, before the Mimster spoiks I for-
mally move under Rule 109 w th vour
permission thatthi debate b wosiponed
and taken up in the mext Ses wn  Rule
109 say

At any stagc of a Bill wh chy under
discus 1on 1in the H u¢ a motion
that the debate on the B 11 be ady urned
may be moved with the «n ont of
the Speaker **

MR DrPUTY-SPIAKLR 1 am
not giving you the con ot

SHRI DINEN BHATTACHARYA
Under Rule 340 I do not requ «re your
permussion 16 00 hrs Under rule 340 stis
stated that after the motion has been made,
a Member may move that the debate
on the motion be adjourmd So, I
am bringing this motion

MR, DEPUTY-SPEAKLR -+ In
the first place, you will have o obtain
the permission of the Speaker to move
the motion and secondly I am not
vag the permission to rmisenn. There-
fore, 1t does not arise

INISTER OI PARLIA-

large measure of agreement as far as the
mr: behind the Bill 15 ¢ neerned.
Some hon. Members, of course s

that the Bill 15 not ve 3
mf’“.&ﬂmmenmm"ﬁum
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if one wants to male a duparture, i one
Wants to 3 new precedent If one wants
:mthwgahm msbmﬁm
,one has to a ng and
llmhqlnmghuto be from the very
ne cannot postpone a good
day, one should start 1f one feels that this
15 & measure whuch has to be bri ught 1n
Therefore, I do not think that my geod
friend who said that the measure 15 mct
timely, thunks that this measure 13 0 unti-
timely that this should not be discus «d
by the House I am not re
to all the points that he rassed I
like to be very brief 1n an*wening
debate  As I said earlier, there 1v &
measure of agreement as far as the
ﬂewls w:zccmed Ido hl;ot want t
a SCUSSI non t Uest1on
of whether the party wh:chtodu?u the
m.l'irm in ¢ ppx Sition has o ntrbuted
to the growth of democracy in this o untry
or has contnibuted at Jea.t at st me .1 g
1n1ts history to the destructic n and erosion
of democracy in this country

RREEAT E

1sa1d earlier 1t 18 not apart of my inten
ton to raise *uch contre versy whale Iom
on this Bill Irrespective « f what they
may have done, the Government 15
concerned with 1ts attitude ¢ the ¢ ppe
Sit10n, 115 attitude to the ¢ ppoatc nas mt
governed by what those who are tedry
Situng 1in opposition on that wde mght
or mught not say abcut the 1elc of the
mﬂl‘mn I wi uld have ke to bormn w
word of the hcn Member but I kncw
that 1t mught brirtle with meanngs whicl
one may m t tot be able tc accepr
s I hope he will parden me 1t
I do not jump at the word that he has
used and accepted Il wever 1t 15 ver)
clear that irpespective of what their atts
tude mught have been, the atutude of this
Government and this party o the Oppc

[

AN HON MEMBER It means
will behave whether they behnveormrre

bhon Member may add his comments to
what Lhavesaid ‘The very way m which
&“ q:a! public opinio o le
C O non
to m‘u by ul:lhllp an mml;:?u
mhp@?cm:m;zmly ‘thn
on those
;: must behave whether they are 1in
Gevernment or in the opposition  Now,
I think the man , 45 far o8 thy
Bill was coticerned, was radsed by my hon

Bill

fuend, Mr Samar Mukerjec and latcr v
to some extent by my geod inend,
Mr Govindan Nair  T.m nd t quate sure
whether Mr Govindan Nair was heie
when I imtiated the discusskn cn the
Bil That does nct matter The
point that Mr Mukherjee raised srd
which was later «n suppcrted by my
gut d frnend Gowvind. n Nair 15 ve1y impe 1
tant 1115 not thet we w nt to 1gnd re that
poant  We accept the fuct thet 1n d vav
big ot untiy like ¢ urs there mey ke meny
pnrtmmc‘pp{ sitkn © the Evarnun
50 many gn 15}::5 in oppeun to the
B vernment hey have all their legitn
mate place Ewven w thue has «
scme criterson by which we can devipha
1dentify what 18 the mamn thrust «1 the
thinking on the 1de ¢ f the ¢ ppositk n_in
oppcsition to  the government  Onc
hon Member frem this side said that we
should use the word real (ppcaitun as
distinct frc m numerical stres gth of the
opposity nn this House Thi , Ishculd
submut, 13 & very elwhe wallc 1 the wisp,
1t 15 dangert us to gecept such a defistien
After all, all of us who are here are here
by wvirtue ¢t the kgic of numbers In
elections, we gt elected by vntuecd the
k gicof numbers Here 1n this I use we
sit on this «ide of the 1ouse and my geod
tirend Mr Sathe sits on the other side o1
the House, perhaps recluctantly, becau «
of the logic of numbers  Thercicre, 11
very dafficult fcr us to 1gm re the logic < L
numbrs and say thatthere 1 no diffurence
between a party in ithe oppocinic m whih
hasa cergatn requisite number ot membe1s
and the other groups in the «pposntcn
who also perform a function as gruups
in the opposinon It 15 mot piSsable
1gnore those differences  In this couniry
almost everybody has said thet there
must be certain cunsc hdatien ¢f fureer
if not polansation o pt bueal forees |
do not want to enter 1to this diseussn
at this stage because 1t 15 & Very major
discussion and this Bill need not be the
peg on which one wants to heng such 4
task People have talked 1n this courtry
of polarisanon orof the need fir polinita
uon or at least for consohdats n 3 that
there may be some effectiveness brovght
into the ﬁmmomof{nwm the (p-
pasition  (Inzerruptions) Regicnsl partics
will always be there and when peopletalk
of consclidation,they talkof consc hdsty n
of the oppotiti n groups  (Inrerruplicn
I am not talkang of regicnal partics

SHRI A BALA PAJANOR W are
also a party

SHRI RAVINDRA VARMA You
can have s label attached, by attachung
a label to salt, salt will not be turned into
sugar. Therefore, T do not wunt to talk
of labels. If parties want to confine
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themselves to a parncula; ared, thc logic
of ‘their developments will be circums=
cribed by the logic of their parochialism.
In a big country like. ours, there ate,
fortunately for “us, many who  believe
thatitis possible to have national pol:mes,
national groups and nat;onal part:cs, ‘not
only parochml partres

SHRT A. BALA PAJ ANOR Ours is
not a parﬁchlal party :

- SHRI RAVINDRA VARMA i I am
n)t refcrnng to any pirticular partyard
am. talking of political parties in” this
country which may invelve at'some pomt
of time some people.  There are certain
political tendencies in this country which
cannot be ignored or wished away. I
wish T conld wish them away but unfcr-
tunately it is not possible. -~ But the' main
point behind what Mr:- Mukherjee said
is that perhaps our object was to make the
Congress Party the only opposition’ party
or to recognise only the Congress Party
as the oppositiop.” T should not like to
use any objectionable word as far as my
good friend is concerned-but I-sheuld
like to submit that this is ah-nost an-un-
ciiritable interpretation.” --It is not to
enshrine * the Congress~ Party-'as the
opposition party—particularly after-what
they have done, as my friend says thatwe
have brought forward this Bill. - Today
they are in the Opposition ;temerréw Mr.
Mukherjee might be heading  a-group
having behind him -enough membcrs to
be - recognised as an-oppositionparty.
Or it may be Mr. Gmrmdan Nair,

AN HON. MEMBER Why not you ?

SHRI RAVIN‘DRA VARMA ¢ Tam
commg to that. Don’t be ina hurry.. We
are here now. But-we may:be there
tomorrow, nottomorrows; but onca-future
occasion. . We have been there: long
enough, but you have not been here. leng
enough and the country willkeep-you there
for long enough. . (Imermpnms)

i I am.-always .wﬂlmg to aeoept ym:rmvi—
tation ‘provided it is mot to: Karnataka
Bhavan: 1 do not know . where it is.
' Leaving ‘that aside; therefore: the ques-
tionis.notwho isto.enjoy the facilitiesand
amenities that the Bill provides; but it is
the question of providing the Opposition
which has this largest strength, which,
therefore, can claim to. be recognised as
the Oppositicn Party with certain facili-
ties and amenities. I would, if*the hon.
Members Mr. Mukherjee and Mr. Govin-
dan Nair feel that the Government and the
Hbuse itself should' considerthe desirabi-
lity and the necessity of providing certain
facijities, if not similar facilities, which
will enable ‘every. group.-to func,ugn
effectively, consider it.. But thatis a
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different ‘question which s Hot hcc);l
0

‘eovered by this’ Bilt. - Of course,.
underst&nd that questmn bemﬂ' raISed &

M)r good frxcn-d "Mt Mav&lnnka qﬁt
llttle furtherand snid thateven }nﬁh‘i&’;ﬁél
members'~ should* “have ~facifiies, < “Of
course, they should- have facilities.” But
“I"'do ‘not think they are mot having any

‘facilities today.. This Bill" does not deel

‘with thnse facilities.” The hn. Member
knows - that _there is Committee -¢alled
Salaries and- Allowances Commiittee, if -1

=

am not recalling wrongly and alf  such “~

matters can certainly be broughtup itthat -~

Committee and Tam sure nobody i this

H-use, whether he s in the Opptsitich
crinthe ruling Party; would Tike 16 take
a'stand which wculd teduce thE effec-
tiveness the ‘hon. “Members " of  this
House. Everything® should be dane, of
course, ‘within our ‘means, to” magimise
the* effectiveness - of ~the”~ Mcmbers of
Parliament; their ‘effectivencss Scr\'iﬁg
their constituencies and “this “~Ht use.
Therefore, such matters can  always be

discussed.

g2 1

When my good __'fric-r'la' “as.speakmg,
I was almost reminded:of the: nursery

-rime about ‘Baba black sheeptand-aitne

for the little bey cryingin the lane,. . That
would not be an exact depictioniof/the

position.  Ttis not so bad as the case ¢f 4
‘the poor boy who was wailing in'thelare

because there was no wodl of Lher black
sh.ecp (Interruptions): i

- PROF. P. G. MAVALANKAR- Do
You mean: to say-that the. MemberS of

. Parliament are getting adequatc famhtics ?

A5 oLl

- SHRI RAYINDRA: VARMA niMay-I

~say to the hon: Member that certa:nly—-

as I vaid earlier; I shall repeatthat~=svhat-
everis necessary 1o increase the effective-"
ness of the hon.:Members must be igén-
sidered and this Government:will net be

. found wantingin cons:denng that- m.._ #

My.fnend_ Mr. . Pa;ancr said thM m:;
Billds: neither pragmatic ner praciicable,
T am/not quite sure whether:that wss!ehe

condistent tone :that was cevident insal] *

parts of speech. I do think as conditions

- stand todaz, tlus “bill is pracucablé and

perhaps, thls is the -enly.pragmatic Step
that we could ha@e tcken s

>

iAre

r :M= friend MrFYadav who spike fiom
here, said that the prcvisions of. the Bill
are ncteneugh. - Unfcrtunately LJ0de ne t
~see_him around. He said thatithe:provi-

siens:of the Bill ar=:nct enoughrand that
~more facilities should . be made: avv-llab'leto 3

the Leader of the:Oppasition. Samewhsre,
‘one has to meke a beginningiz:As Psaid
earlier, this was a matter ef: cvoluﬂnncf
“certain attitudes, evolution c f:certéin cir-
cumstances where certainfacilities become
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and certain facilities sre used

E;ﬂu av*mmon benefit of democrecy snd

coustry A has to be mede

Pil, we have t to make a

. By and large, the Bill di es

‘3 mtst of the considerdtn ns that

wged by hon members T we uld,

therefi re, commend this Ball for the
accaptance of this House,

MR. DEPUTY-SPEAKER  Shn
Vinavak Piased Rac wn his *pecsh has
glttady sead that he is withdrawing hus

ment Hws he the leave of the
use to withdiow it?

HON MEMBERS * Yes

dmendment No 1twas, by leave withdaun

MR. DLPUTY-SPEARER The
qQuUestIc N ib

* That the Bill ¢ prowvide fr the salary
and elk wances « | Leiders « f Oppeatien
an Parlisment be tiken inte o nudagatcr

1 ke motion was  adopted

MR. DEPUTY-SPEARBR  We shall
take up clause-by-clwine o nsiderauon

Clause 2=(Defimn)

SHRI A K.ROY (Dhanbad) Ibwg

me ve
Page 1—
() line 7,—
for “Leader of the Oppusinon”
subsiitute *‘rcal Leader ¢ f the
Opposinicn™
(n) hine 19,—

for “Leader of the Opposition”
substitute “‘real Leader of the
Oppositi n"(3)

Page 1,—
() line 11,~—

for “numerical strength” subs-
tirute “‘political strength™

(1) bne 16,~—

Jor “numencal strength® substi-
tute “political strength™ (4)

SHRI HARI VISHNU KAMATH
T beg to move ,
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Page I,m~
after Lige 33,1507t

“Previded th t the strength of such
party in the Councy or the Hrure
shell be not less than cne-tl
of the toml berthup of
f(."t gnu!r r ure respectively.”

15

SHRI SAMAR MUKHER, H
begto meve JER : 1

PagL Iy—

Jor Clause 2, substitute—

“2 Teader of an oppositn party or
group means the leader of an oppo-
SItL N DAty (r Rroup recrgmsed
#s such hy the crnventien snd
practice « f the Parliament ™ (23)

SHRI AK ROY (Dhenbady  Sir, T
wassurpriced when T sow this Bill because
we hve g t e menev fi r the werkers to
be mivin bopre We canme t affrrd to
rcturn the CDS nvmcy  Frervwhere
W1 mvine g loctureson  usterity end
whatn t  Tusttedsv I rerd in the pepers
that « ur Presidont 18 coming cut of the
Rathtiap~t1 Ph ven to Ieed » mere hum-
ble life  Tn that context we are westing
the time of the Hruse wn deciding the
silarv and allowsnces to be pard to the
liaders «f oppesinon T eonuder
~ n msult to the whole npposition
Have we get ne nther functions rxcept
ratractine m re facilities frem this Hruge?
T was lstening to the speech of an
hin  member whi was dc manding more
facilintes for crdinery members I am
cppesed te that alse We  ordinery
members have gt suffictent privilepes
ot mpared to the poor necple of India
T want th~t n» nrvileges should be
cxtonded and «ven "ome existing privileges
t f the Members msay alio be cu
Any extri me ney to the Opposition lea
who hsnpent this time to be the leader
nf the Congress Party will be con
1 the countrv at large #< g honus for
Fmergency  They bre ucht Emergency
out us inte torture pnd this Government
has come out with a bonus for them

Annther point which I oppose vehe-
mently and politically 15 the eecrnomie
aspeet of the thuing  But I have substitu-
ted “duties and resoonsibilities of the
Leader of the Opp sition *  Sir, we are
1n the transitrsnal pers d The country
15 standing 1t must take a rurn and in that
p sinwn the responsibllities and  dutler
« f the Opposition wall be a very vital e,
Bven our hon Mimster has seid *
mocracy means the rule of reasnn?, X
Iwould like to read a few lined ..
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MR. DEPUTY-SPEAKER : I told
you to take only two manutes. You have
already taken five minutes.

SHRI A K.ROY . Please give me one
or t#o munutes I shallbe very bref.
Harold Lasks tn s ‘Democracy 1n crisss’
writes . .

¢ The rule f demucracy was to be the
rule oi reason The party which
best grasped the purpose of the
clectorate wiuld win mawornity in
the legislature and 1t would uc
the normal, c nstituti nal fi rms
to gnve effect to that purpose ™

“]he flaw in the argument was an
abvivuy one It assumed the
absolute vahdity of the form of the
political state regardless of the ece-
nomic character of the s cety 1t
wds supprsed tv represcnt. 1t
did not see that such ccrnomic
regime gives birth to a pobtical
order which represents the interests
of thise who dt minate the regime,
whn pssess 1n it the essennal ins-
truments of Lc nomic power ™

My pant 15 this  Dem wracy docs not
man parhamentary democracy.
It 15 oot Ssynonymous to parlia-
mentary democracy and parliamentary
dem>cracy 15 not synonymous to the
Britrch type of parliamentary democracy.
L wever, democracy has got 15« wn his-
torical backeround tor evoluton and n
India we cannot afford to take any other
dem icracy ferm outside and that 15 why
on bith the counts [ oppise the salaries
and allywances ot Leaders of Oppisition
T want to substitute wath * the duties and
responsibihities of the Leaders of the
Opposion™ so that 1t can lead to the
Indian type of democracy

SHRI HARI VISHNU KAMATH
Mr. Deputy Speaker, Sir, clauce 2 seeks
t» define the Opporsition and which party
leader will be entitled to amenaties, salaries
and all thewe things, The criterion has
been entirely left to the Speaker for thys
H ruse and ¢ the Chairman for the other
Howse. But I would like that thus pp -
vision be embidied 1n the ctatute 1eself
and nnt left to the hon, Speaker here and
the Chairman ot the other House. |
think 1t 15 dewirable that this crateryo n,
this yardstick, should find a place m the
statute itself I, theref re, seck to pres-
cnbe the muumum, The Speaker then
can certainly rec gmse the party which
has the majonty numencally, but 1n mv
humble mJe.nnm. the mimmum <hould
be one-sixth of the tutal membership of
the House, not one-tenth  Today, as far
as 1 am aware, the ruling of the hon,
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Dadasahch Mavalankar, the Speaker of
the First Lok Sabha, snll stands, the
yardstick st1ll stands and 15 still in force—
that for the Oppsition to be reco,

a$ a Party, the Oppositicn Party should
haveatleasta strengthcf 10 per cent of
the House.

Numerrcally, 1t 15 equwvalent
t  the quorum  of the = House,
Unfortunatcly, except in 1969, there was
never a 109, strong Opp &twen 1n this
House ince 1952 In 1969, there was an
Opposiion _having more than 10%
strength  Even then, the then govern-
muntdid n textend to them the facilities
which we ase seeking to give to the Oppo-
sition through thas ball,

I would Iike that the preseribed mim-
mum strength shiuld be inc rperated
here 1n the Statute stself  The House 15
well aware that 1n the election law, the
mimmum ¢« i the t ta] votes pc led has
beenfixed—( rsaving the scounty depe sit
~—a5 onc-sixth and not1f10 or 14 If you
et less than 1/6 ot the total vi tes polled,
3 Jose your deposit,  Not that T went
10 putiton a par waththis  But I think
there 15 some logic in 1t 109 may be
tw hrtle, and 25% too hugh  There-
Iire, 16-2/39%, 1v the golden mean. 8o
T would very much desre that this man-
mum~l 1/6 should be fixed 1n the statute
wtself  Therdfore | commend the amend-
ment tor the whole-hearted acceptance of
the House

MR. DEPUTY SPEAKER [ shall

n'w put amendments Nos 3 and 4 of
Mr A K R ytothe voteofthe Houre,

Amendments Nov 3 and 4 uere put and
negatived

MR DLPUTY-SPEAKER . 1 shill
n»w put smendment No 1§ of Mr
Kamath to the vote of the House,
Amendment No 15 was put and negatived

MR DEPUTY-SPEAKER + I shal)
now putamendment No 23 of Mr. Semar
M rjee t the vote of the House.

IThe Amewdment No 23 was put and
neganped.

MR. DEPUTIY-SPEAKER . The
question 18

“That clause 2 stand part of the Bull.”
Fhe motion was adopted
€ lause 2 was added to the Pl

Clause 3—(Salary of [eoders of
Qppostion),
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MR DEPUTY.-SPBAKER = Now
clause 3 On clause 3, are you 51
your amendment, My’ Roy 2 T8

SHRI A K ROY Yes

MR " PUTrY-SPEAKER Mr
Roop Nath Singh Yadav, I think you are
not mowing 1t

SHRI ROOP NATH SINGH
YADAV (Pratapgarh) No

MR DLPUTY-SPEAKER Mr
ﬁmat;:. e you pressing amendment
o 16 ¢

SHRI HARI VISHNU KAMATH
Yes Itusnlist No 5

MR DLPUTY-SPEAKLCR Now
Mr A K Roy

SHRI \ K ROY I move

for “tw thousind, two hundred and
fifty rupecs per mensem®™

Substiinte—"five hundred and one
rup~ ~ per mensem™ (5)

We M mbers of Parhament get
Ry €99 18 our salwv wnd Rs svo/-
as th oomstitucneyllowance You
knw  Sir, that when we make a
wat Monn we make a  symbolic
cut of Re rf towards disapproval
ot th pohev As the Luader of the
Opp wihon 1s suppoded to disapprove
the mohuv, mnaturally he can be
giv'n only Ke 1f- more for s
pertormance

SHRIT HARI VISHNU KAMATH
Imwve

for 1 1~e 3, substitute—

“3. Lach Leader of the Opposition
shall bz enutled t) roceive as alary
of 1 v> thousand two hundred and
fifty rupees per mensem ™ (16)

T seea, fi st of all a hinguistic, a stylstic
change, and I will c\:p{‘::n the rationale
betund 11 The rationale v very sound,
in my humble judgment, and what Shr
Samar Mukherjee has savd has reinforced
what I have m view, when he made his
observation on the motion moved by the
nght ho1 gentlcman from Ranchi, that
in West Bengal the then Leader of the
Omammn refused to accept the salary
whach was fixed 1n the Bill The Govern-
ment will find itself mm an awkward
position or a confretemps, may be

thetical, I am not sure, 1f the Leader
of the Oppomtion refuses to receive
the salaiy, accept the salary That 1s why
I sav “entitled to recave” mnstead of
“pad tv lnm*. Y)ru can take the horse
%0 the water but cannot make 1t dnnk
So also, if he declines to accept, 1t will
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put the Government 1n an awkward situa-
tion Will they hand over in a rhadh the
amount, or a cheque for Rs 2,250 ? I
think lugally also the construction of the
+lause 13 unfortunate Because, 1f you
see the next clauses, clawuses 3, 4 and 5,
about fringe benefits, all of tL:m say
“entitled to recewve” But here it 13 smd
“paud to him”. I do not see the rationale

behind it

Comung to the amendment of Shn
A K Roy, which suggests that the
salary be frx.d at Rs 501, I do not think
1t1s reaso ible Becauve, 1 think he for-
gets or oveilooks the provision that once
4 peison 15 declared and recogmised as
the Leadcr of th= Oppositon, he wall
not be enuitled to th salary and allowance
of @ Member of Pudiimene We get a
salary ot Ry 500 and an allowance of
Rs 500, which 1 tax free, and during
a sesston we are paul about Rs 1,500
per month by wn of DA There-
fore, during a session we gut Rs 2,500
Ecr month %o far av the salary of

% 2 250 15 conwerned T do not thunk
1t 15 tax free T do not know whether the
Minister wants to mahe it tan-free So
far as a Member 1s concerned his daly
alowance and tiavdhing all wance are
tax free onlv Rs 500 will by raxed As
wt have rase | the caling for tax exemp-
tion, that also will be tax Iree So, during
the session a membor gots Ry 2,900
tax frec Thorcdore, T do not think thas
figure to Rs 2,250 18 very high I accept
the Bill in pnnaple

MR DILPUTY-SPPAKIR 1 will
now put amendment No s of Shri A.K
Roy of the vote of the House

Amendment No § was put and negatived

SHRI HARI VISHNU KAMATH
3ir, before you put my amendment to the
vote, let us hear the Minister

SHRI RAVINDRA VARMA I
have listened with great attentuon to
what the night hon gentllman from
Hoshangal has to say 1 do not think
the clause as 1t has been drafted m the
Bill necds to be modificd 1n the fashion
he has suggested I am, therefore, sorry
1 am not 1n & position to docept his amend-

ment

MR DEPUTY-SPEAKIR I Wl

now put amendment No 16 moved by
Shr Eﬂmnth to the vote of the House.

Amendment No 16 was put and nega-
teed

MR, DCPUTY-SPEAKER  The qu-
eslion 18 .
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[Mr Deputy Speaker]
“That clause 3 stand part of the Bill”

The motion was adopted
Clause 3 was added to the Biil

Cleune 4—(Rendence for Leaders of
opposi tion)

BHRI A K ROY I beg to move

2,
}:;.e clause 4, substitute—

¥4, Bach Leader of the Opposition shall,
s0 long as he cootinues as such
Leader, be duty bound to focus the
of the 10 ihe
policies and acuon of t trnment
with & clear socio poliucal alterna
tive to thes present systum cau ing
those gnievances ** (6)

SHRI HARI VISHNU KAMATH
1 beg to move

Page 2,—
Jor ines 4 and 5, substitute—

“to the pro muntenw, of such
residene.” (17)

SHRI A K ROY My man em
shuh 13 this that the Leadur of the
pposition would be duty bound to
tocus the gricvances HOf the people to the
policies and acuon ot thu Governmunt
with a clear socio poliical alturnative
to the present system causing those grie
vances That means that the Leader of
the O ition shiuld be really the Loa-
d=r of the Opposition and not counter
fat Leader of th~ Oppounon It 13
mt our Mimster of Labour and
enuge Affurs do;.-: not want
to muzzle voice ot the opposition
unbke the previous Government But
what he 15 dong 15 more dingerous
He wauts to sweeten the voice of the
opposition We are talking of ‘parliamen-
tary democracy in England But look
at the lustory There the parliamentary
democracy took more than 200 years
to take the present shape Today, if we
want to comc 1n the torefront i the
sodle of bourg=oi democracy, we have to
gallop and in that galloping 1f we have
adopted the present stage of their demo-
cracy, we will be making a mistake
You know that in any historic develop-
meat, contradictions play & most -
tant part Contradictions, bll‘llgxlm.
ween the opposition and the Government
are th= guiding force that pushes the cou-
atry ahead Sg, ANy measure to eweeten
any measure to collude, any measure to
have gn undemtanding so that there 1s
e havrs i sl ing
erest, having same philoso
same social and pohtieal outlook, must
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That s why I have swd in other
cﬁu:a that oumerical strength does
not matter What matters 15 the politital
strength  If you wish the birds of the
same fcather to flock y It will
nst help the country 18 why,
eny attempt by the Govirnment to some-
how mancouvre or b:omchnw uﬁs the
opposition, must opposed Cause
1t s the struggle, the confrontation
buiween the opposition and the Govern-
ment that pushes us forward

SHRI HARI VISHNU KAMATH
Here the clause says

Each T cadar of the Opposition shall,
s0 lng as the continues as such
Teadir, and for a penod of one
month immudiately thereafter, be
entitled without payment of rentto
the use of « furmshed residence and
ny charge shall fall on the Leader
of the Opposition personally 1n respect
of the maintenance of such residence »

Look at the wastage of words What a
plethora ot words ' T did not expect the
Mimster to fall & vicum  to such plethora
of wiards A poet—I do not know which
poet—has nightly said  Brawvity 18 the
soul of wit” I do not wish the charge
to bu levelled aganst the Mimster,
the Membor from Randhy that he s dull-
witted Fl¢ 15 not dull watted at all
Theretore, my amendmcnt 15 very brief
I seck to delcte the Jast bit Please look
at 1t, ‘no charge shall fall on the Leader
of the Opposition pursonally m respect
of the mantenance of such residence’

T seek to amund 1t hike thus

Each I eadur of the Opposiuon shall,
50 long as he ¢ mtinues as such Leader,
and for a period of one month im-
mediately t ter, be entitled with-
nut payment of rent to the use of a
furnished residence and to the proper
maintenance of such residence ™

How briefly 1t looks | How convinerng !
So, the Minuster, as a lover of language
and style, should accept this

SHRI RAVINDRA VARMA I do
not thunk that I am n & pomnon to
acept my hon frnend, Mr Kamath's
amendment As far hus that
there 15 a plethora of words in clause,
T do nit know who should complain
about the plethora of words

MR DEPUTY SPEAKER 1 first
put the amendment moved by ShnA K
Roy to the vote ol the House

Amendment No 6 was put and negatved

MR DFPUTY-SPCAKER Now, I
pur Mr Kamath’s ameodment to the
vote of the House



